BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONE BENCH, BHOPAL
0.A. NO. 564 OF 2023 (PB)
0.A. NO. 128 OF 2023 (C2)

IN THE MATTER OF:

IN RE: NEWS ITEM TITLED “UNBRIDLED ILLEGAL MINING NEXT TO OFFICERS:
VIDEO: OVERLOADED DUMPERS IN FRONT OF POLICE” APPEARING IN DAINIK
BHASKAR DATED 08.09.2023

INDEX

S.NO. PARTICULARS Page
No.
1. FURTHER ACTION TAKEN REPORT ON BEHALF OF| 1-2
RESPONDENT NO. 1 & 5. SECRETARY, DEPARTMENT OF
MINES & GEOLOGY, RAJASTHAN AND DISTRICT
MAGISTRATE, ALWAR

2. ANNEXURE R-A (Colly.): 3-7
True Copies of Mauka Reports of site inspection visits of Jathiana Hill
conducted by Respondent No. 1

3. ANNEXURE R-B: 8-10
True Copies of Photographs representing the trench being deepened
around the Jathiana Hill

RESPONDENT NO.1 &5

THROUGH

Place: New Delhi
Date: 03.01.2024 — 7
Mr. Rajendra Singh,
Mining Engineer, Department of Mines & Geology,
Alwar, Rajasthan
Additional OIC for Respondent No. 1 &5

@i s
oor o WiaeT faem



INTH

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONE BENCH, BHOPAL
O.A. NO. 564 OF 2023 (PB)
O.A. NO. 128 OF 2023 (C2)

E MATTER OF:

IN RE: NEWS ITEM TITLED “UNBRIDLED ILLEGAL MINING NEXT TO
OFFICERS: VIDEO: OVERLOADED DUMPERS IN FRONT OF POLICE”
APPEARING IN DAINIK BHASKAR DATED 08.09.2023

FURTHER ACTION TAKEN REPORT ON BEHALF OF RESPONDENT NO.

1&5: SECRETARY, DEPARTMENT OF MINES & GEOLOGY,
RAJASTHAN AND DISTRICT MAGISTRATE, ALWAR

MOST RESPECTFULLY SHOWETH:

The present Further Action Taken Report is being filed on behalf of the Secretary,
Department of Mines and Geology, Rajasthan, i.e., Respondent No. 1 and District
Magistrate, District Alwar, i.e., Respondent No. 5 herein, in compliance of order dated
21.11.2023 of the Hon’ble National Green Tribunal, Central Zone Bench at Bhopal
(hereinafter referred to as ‘Ld. Tribunal’). The Application under consideration is
registered on the basis of the news article published in Dainik Bhaskar dated 08.09.2023
titled “Unbridled illegal mining next to officers”. The news article alleges that there is
large scale illegal mining being conducted in the Jathiana Hill (hereinafter referred to
as ‘the Hill’) of the Aravalli Range using heavy machines.

The Ld. Tribunal vide order dated 25.09.2023 was pleased to issue notice to the
Answering Respondents.

Thereafter, on 21.11.2023, the Ld. Tribunal was pleased to direct The Member
Secretary, Rajasthan and the Director, Mining Department of Mines and Geology,
Alwar, Rajasthan to personally monitor the action taken in the case, and to enforce rule
of law and file a Further Action Taken Report. The present Further Action Taken Report
by Respondent Nos. 1 & 5 is an attempt to bring it to the kind notice of this Ld. Tribunal
the steps that are continuously being taken by the Answering Respondents in
connection to the Hill in accordance with directions issued by the Ld. Tribunal.

FURTHER ACTION TAKEN BY THE STATE INSTRUMENTALITIES

It is submitted that Respondent No. 1 & 5 have successfully ensured the cessation of
illegal mining around the Hill. In view of ensuring such illegal mining several steps
were taken to curb and prevent the menace of illegal mining on the Hill.
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5. It is further submitted that the Answering Respondents have been continuously
conducting regular inspection visits at the site, i.e., around the Hill on 30.11.2023,
04.12.2023, 08.12.2023, 11.12.2023 and 21.12.2023. Upon making such surprise
inspection visits by the Surveyor (Mining Engineer) accompanied by the Home Guards
of the Mining Department, off-late it has reported that neither any
vehicle/labourer/machinery was found on the sites conducting illegal mining nor any
vehicle transporting stone was found. True Copies of Mauka Reports of all such
inspection visits are being annexed herewith and marked as Annexure R-A (Colly).

6. Moreover, on the site inspection visit dated 21.12.2023, the Answering Respondents
authorized deepening of the already dug up trench around the Hill, impairing any
vehicles from approaching the Hill. True Copies of Photographs representing the trench
being deepened around the Jathiana Hill are being annexed herewith and marked as
Annexure R-B.

7. As an additional action, the Respondent No. 1 and 5 are also in the process of
establishing fence around the Hill funded by the District Mineral Foundation Trust to
prevent the approach of any potential illegal miners and/or mining vehicles towards the
Hill. Furthermore, authorization of Field Staff of the Mining Department, who are
accompanied by Border Home guards is also being proposed so as to facilitate regular
patrolling of the Hill.

8. Inview of the submissions made hereinabove and details provided of the further action
taken, it is humbly submitted that the State Instrumentalities have successfully curbed
illegal mining and are continuously working to ensure that no illegal mining takes place
around the Hill. Thereby, the Answering Respondents most respectfully reserve their
right to file an Additional Reply/ Report, as and when directed by this Ld. Tribunal.

RESPONDENT NO.1 &5

THROUGH
Place: New Delhi
Date: 03.01.2024 —
Mr. Rajénara singh,
Mining Engineer, Department of Mines& Geology,
Alwar, Rajasthan
Additional OIC for Respondent No. 1 & 5
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